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that in view of his ill-health he is unable to
attend the House from 27th May to 12th
June, 1998. He has, therefore, requested
for grant of leave of absence.

Does he have the permission of the
House to remain absent from 27th May, to
12th June, 1998?

(No hon. Member dissented)

MR. CHAIRMAN: Permission to
remain absent is granted.

SPECIAL MENTIONS

Shortening of the period of Parliament
sessions

SHRI GURUDAS DAS GUPTA (West
Bengal): Sir, I respectfully thank you for
allowing me to raise this important issue
regarding shortening the period of Sessions
of Parliament. Sir, may I submit most
respectfully that under the glare of
thermonuclear tests that have taken place
in Pokhran, the din and

i'oise of great political controversy
ubsequently that is sweeping across the
country, what is most unfortunate is that
we are losing sight of a very important
feature connected with the functioning of
the Parliamentary system? Sir, there is a
steady and uninterupted attempt to curb the
Parliamentary system over decades, to
make it ineffective in the discharge of its
responsibilities by systematically curtailing
the duration of sessions over the years. Sir,
in my opinion, this constitutes a grave
interference of the executive in the fruitful
functioning of the Parliament. In my
opinion, Sir, this is being done because
effective Parliamentary system is found to
be inconvenient to people at high places. If
you allow me, can I give you some
examples? Explosion in Pokhran took
place on' 11th May, but the Parliament had
an opportunity to discuss this issue of
national and international significance only
on and from 27th May, that is, 18 days
after the occurrence.

Sir, may I draw your attention to the fact
that the Budget for the current year was
presented in the House 73 days after
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the new Finance Minister took over! All
this is due to an inordinate delay in
convening the present Session of
Parliament. Sir, many developments have
taken place inside the country. Many
unwarranted statements have been made.
The House is unable to discuss many of
these because of time constraint.

There is a time constraint because the
present Session of Parliament is too short to
enable the Members to have a discussion on
all these issues. Sir, the present Budget
Session is scheduled for 31 days and my
thanks to the Minister of Parliamentary
Affairs because the time schedule has been
so meticulously drawn that out of 31 days
of this Session, seven days are meant for
the Private Members' Bills and discussion
on them. It means effectively this Session is
only for 24 days. Sir, if I look into the
records available with our Secretariat, I find
that when the Committee system was intro-
duced in 1993, we had a Budget Session of
39 days. Last year we had a Budget Session
of 36 days. This year we have a Budget
Session of 31 days nominally and
effectively of 24 days. Sir, a Budget
Session has never been so short, may be,
any time before. It has been shortened at
least by one week. Moreover, it is due to
this belated Session which we call the
Budget Session, that the Parliament is
unable to hold its Monsoon Session. But,
unfortunately, the Government has not
disclosed its intention so far. Sir, at the
dawn of India's freedom, the Parliament
used to meet for not less than 100 days in a
year. That was actually the intention of the
Constitution-makers in order to make the
Parliament more effective and to have
enough time for fruitful discussions and
allow the parliamentary system to become a
forum for building national consensus.
When the Government is speaking of
national consensus and when the
Parliament is the only forum to build up
national consensus, this parliamentary
system is being tinkered with and the*
Sessions are sought to be shortened. Sir, for
this I do not blame the present Government
only. There has been a persistent trend in
that direction over the
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decades. Sir, I would like to submit that
only a few days back, as Members of the
Ethics Committee, which you had kindly set
up, we visited a number of western
democracies. We met the parliamentarians
of the House of Commons, we met the
Members of the House of Lords, we had
the  opportunity of  meeting the
Speakers of a number of National As-
semblies, we met the representatives of the
French National Assembly, the Italian
Parliament and the Finnish Parliament.
Everywhere we put this question—it
was put not only by me but my friends, my
colleagues also-as to how long their
Parliaments were in Session in a year. Their
answer was, "Sir, please ask us how long
our Parliaments are in recess!" After
looking into the records of those
Parliaments, we find that Parliaments in
those countries are meeting for not less than
120 days, minimum in a year and 160 days,
maximum, in a year. Sir, I would like to
inform you that in all these parliaments
there is effective functioning of the
Committee system. The argument that is
put forward is that since the Committee
system has been intro-duced, were is no
need for elaborate general Session of the
Parliament. When the Committee system
was introduced we were given to
understand that the open debate in the
Parliament will not be interefered with. It
is an indoor discussion in a Committee
where allocations for various  'Heads'
would be scrupulously scruntinised and,
therefore, indoor Committee meetings
cannot be held contradictory to or they will
not be allowed to cut across  open
parliamentary debate. Sir, before the
Budget Session began, as far back as the 9th
of the last month, I had the privilege of
writing a letter to our hon. Prime Minister
wherein 1 sought clarification from him
whether the Monsoon Session would be
held. I had suggested that since there
would be little time to hold the Monsoon
Session, the duration of the Budget Session
should be a little more and we can prolong
this Session so that we can have some more
days for it. Sir, the point that I raised has
not been replied to by the hon. Prime
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Minister. My letter has only been ack-
nowledged. Sir, is this the way that the
Members of Parliament are treated by the
hon. Prime Minister of the country?

That is for you to decide and that is for
the House to take note of. But, may I
suggest that convening of the Parliament
should not be left to the sweet will and
mercy of the Government. In our country,
Parliament Session is convened by
Rashtrapatiji on the advice of the hon.
Prime Minister and the Cabinet. Why
should it be so? Tlierefore, if the
Government does not want the Parliament
Session to take place, it can postpone. It is
only obligatory for the Government to hold
a Parliament Session to get its Budget
passed. Otherwise, it can be dispensed with.
The Session can be shortened. Why should
the Session of the Parliament be dependent
on the decision and whim of the
Government in power for whom the
Parliament is found to be inconvenient?
Therefore, may I suggest, it is for you to
kindly consider this. Sir, it is you who had
been fighting for the rights of the
Parliament in this House when the
emergency was clamped. Again, you are
here as the Chairman of this House, as the
custodian of the rights and privileges of the
Members. It is for you to take the initiative
whether there can be a statutory provision
for the minimum duration of a Parliament
Session in a year so that people can talk
inside the Parliament. Let us not talk
outside. We have a number of talkative
Ministers who speak more outside than
inside the Parliament. If we do not get a
chance to talk about the national issues, to
talk about the problems, to talk about the
economic situation, to talk about the steady
decline of the external value of money and
if we are not able to discuss the national
problems, how is the national consensus
going to be built up and how and in what
way can the parliament be proved to be
effective to function as a Constitutional
watch-dog? Sir, with humility, may I say in
many ways the Parliament had not been
able to discharge its responsibility. It is
because of that we find judicial activism.
Even an
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hon. Member of this House had gone to the
Supreme Court to seek remedy on an issue
which this House could have discussed. On
the question of allegation' of bribery—
bribe, being offered to a Member of
Parliament—there was no parliamentary
investigation. Parliament could not take up
the responsibility. That is why a remedy
had to be found in a court of law and the
case is pending. Sir, the Parliament is not
able to discharge its responsibility because
its duration is getting limited. The reason
is, the Executive does not like the
Parliament to be fruitful and effective.

Therefore, while thanking you profusely
for allowing me to raise this issue, may I
implore upon all my colleagues to look at
this problem from a national angle? If the
parliament is sidelined, if the Parliament is
ineffective, if the duration of its Session is
shortened, if you are not allowed to discuss
the national issues, what is going to
happen to our own democracy, to our own
Parliamentary System, to our ethos, to our
moral values and what is going to happen
to this country? Therefore, Sir, let all of us
rise above party considerations and take up
the question of making the Parliamentary
Session more effective and making it more
fruitful for the interest of the people and
for the interest of democracy. Thank you.

DR. BIPLAB DASGUPTA: (West
Bengal) Sir, I fully endorse the points and
arguments which have been advanced by
my colleague, Shri Gurudas Das Gupta. I
do not really understand what the
Government has in mind. I have noticed
that there would be no Monsoon Session.
This is the Monsoon Session. In fact, it has
been merged with the Budget Session and
effectively from the end of June/July there
will be no Session until November. Why
this big gap? On the one hand, the
Government is worried that there are a
large number of Bills pending. I under-
stand there are more than 100 Bills pend-
ing. At the same time, hon. Members are
also willing to attend the Parliament. There
is no problem with the number of
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Bills. There is enough to work for Parlia-
ment to do. The problem is not that hon.
Members are not wanting to have a
Parliament Session. But, some how the
executives does not want a Parliament
Session to be held. We have been seeing
repeatedly that' when some important
Bills come, the Minister concerned comes
to us with folded hands and requests us to
get it passed without discussion. Why
shottld that be the case? We are going to
discuss in this Session a .large number of
very important Bills—the Lok Pal Bill, the
Prasar Bharati Bill, the Bill on
Women, the Bill on Agricultural Workers,
may be, and the Bill on Electoral Reforms.
Each of these Bills and Constitutional
Amendments requires a large amount of
discussion, going into the details and
nuances. But, somehow the Government
is not prepared to give us sufficient time for
discussion. At the last moment the Minister
comes and asks us to get it passed without
discussion, by just voting on it. It has been
happening for a long time. This is very
wrong. This upsets the balance between
the  three organs of State—the
Executive, the Legislature, and the
Judiciary. As it has already been pointed
out by Shri Gurudas Das Guptaji, since
the Parliament is not functioning properly,
matters are taken to the judiciary Many
important issues are pre-empted by the
executive in terms of Ordinances. Many
major policy pronouncements had been
made when the Parliament was not in
session. There has been a major departure
from the national consensus on foreign
policy and defence issues. When a decision
was taken on 11th May, the Parliament was
not in session. They regard it as a nuisance;
s0, as far as possible it should be avoided by
the executive, so that as soon as the
Parliament is over there is sufficient
time for the Government to do
whatever it likes. I suggest that a decision
should be taken to convene the Monsoon
Session of the Parliament. It can be
convened in mid-August or late August.
There is nothing wrong in having the
Monsoon Session from late August to late
September, for one month. The
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Parliamentary system should be allowed to
function; otherwise, the balance between
the executive, the judiciary and the
legislature would be upset. It has to be
restored. Thank you very much.

SHRI S.R. BOMMAI (Karantaka):
Sir, 1T completely endorse the views
already expressed by my colleagues. The
Parliament is supreme. It represents the
sovereign will of the people. But, I am
sorry to say that it has ceased to function
effectively because of the executive.
When the executive becomes inefficient,
ineffective and avoids to face the
Parliament, judicial activism comes in.
Recently, we have seen judicial
pronouncements regarding the
functioning of the Parliament, regarding
the functioning of the executive. I do not
want to comment on the judicial
pronouncements. But,” ultimately the
Parliament is supreme.

It should be allowed to function as a
supreme body. The duration of the
Parliament session should not be curtailed
because of the Committee system. I had
argued this when I was in the Government.
It is not that I am arguing this point only
today. When the Parliament meets, a
number of issues concerning the nation,
concerning the people are brought before it
and debated. Thus, the Government is
enlightened and it gets information and a
concensus can be arrived at. I do not want
to make a lengthy speech. Through you,
Sir I appeal that we should find a way out
to see that the Parliament/meets atleast for
a minimum of 100 days.iln a year. I would
like to mention here that we had visited the
Ethics Committee of other countries. Shri
Chavanji was the. Chairman of our
Committee. I remember that it used to
meet every week. On Saturdays, Sundays
and Mondays they did' not meet. But, on
one of the other four days they used to
meet every week. It means that anything
which happens in such meetings can be
raised, discussed and debated in the
Parliament and, thus, a decision can be
taken by the Government. Therefore, to
maintain the supremacy of the Parliament
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and sovereignty of the people the
duration should be kept up. I would like to
know how it will be done. The Government
should consult all leaders of the Opposition
and see to it. that the duration of the
Parliament js not curtailed. And
particularly, I have never heard of the
monsoon session being postponed or
cancelled. Parliament should meet at least
for some days. We should not set a bad
precedent.

SHRIMATI KAMLA SINHA (Bihar):
Sir, I fully endorse the views expressed by
my colleagues, Shri Gurudas Das Gupta,
Dr. Biplab Dasgupta and Shri Bommai. Sir,
we all know that Parliament is the highest
forum in the country where we discuss
different issues that arise in the country.
Since the session was delayed we could not
discuss the happenings of the nuclear
explosion in time. We have been reading in
the newspapers different Ministers
expressing different views. We are rather
upset about it. One day the Defence
Minister of this country expressed his view
declaring sprue nation as the enemy of the
country". So, this was going on. Had a
session been held at that time, we could
have discussed all these matters. But
somehow or other the session could noi
take place in time. We know that the 12th
Lok Sabha was formed by the first week of
March, then the new Government took
over on the 19th of March. They took time
to convene the Parliament. The Parliament
was convened on the 27th of May. Snri
Gurudas Das Gupta has already explained
that we have only 24 wording days and 7
Private Members' days. What does it show?
It shows that gradually there is a concerted
effort at degrading a public institution that
is the Parliament, the highest authority in
this countr -which was created by the
Constitution. Its powers, its privileges are
being erodi.d gradually by various other
organs of State. Biplabji has already
mentiored this. The executive docs not like
to face the Parliament, specially the
Question Hour because it is very
uncomfortable.
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The Ministers are only spokespersons. All
the answers are prepared by the
bureaucracy and the functioning o' the
various Departments of the Government
come under fire. Sir, you have already been
told that when the Members of the Ethics
Committee travelled to various parts of the
world, they saw how Parliaments in
different democracies function. Parliament
being the supreme body has a right to
function properly. No Government has a
right to erode the power of the Parliament.
So, as a custodian of this House I implore
upon you, Sir, to take into consideration
that the Parliament should sit properly for
not less than 150 days in a year. Why
should the Monsoon Session be curtailed?
The present Session is going to end
virtually on the last day of July. Then we
would meet again on 12th August. I suggest
that when we meet again on 12th August,
that Session could go on for another month
and it could be called the Monsoon Session.

Sir, I request you to consider this issue
and direct the Government to act
accordingly.
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SHRI S.B. CHAVAN (Maharashtra):
Mr. Chairman, Sir, [ am in agreement with
what hon. Mr. Gurudas Das Gupta has
said. It is a fact that there has been a
conscious effort I am sorry for using this
word—to curtail the period of the Session
of the Parliament. I do not think that it will
be a correct proposition to curtail the
period of the Session of the Parliament.
We should try to give it as much time as it
is possible so that hon. Members are in a
position to express their views on different
issues.

I don't agree with Mr. Gurudas Das
Gupta that it should be taken away from
the Government. Ultimately the session is
called for transacting the business of the
Government. So, we cannot possibly
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appropriate to ourselves the authority
which normally the Government has to
enjoy. But, at the same time, this cannot be
a reason for curtailing the time of
Parliament. You have .to have enough
time. We have to take a conscious decision
on the number of days Parliament has to
meet in a year.

My serious objection is to issuing of
ordinances thereafter. This has become a
normal practice now. It normally used to
be an exceptional thing. Once or twice you
consider a very urgent thing. You cannot
possibly postpone it. But nowadays, during
the session itself a decision is taken that
there is no time and that we can issue an
ordinance. The way in which ordinances
are being issued is a serious misuse of
power given under the Constitution. 1 can
tell you a number of instances where
ordinances have been-reissued three times
or four times. When I was in the Home
Ministry, I had to write to some of the
State Governments i saying that re-issue of
an Ordinance three to four times is a total
misuse of the power. You cannot do this.
And once you give this authority, they
misuse it like this. I think, that is the end of
the democratic system. That is why I am
totally opposed to the issue of an
Ordinance unless it relates to a very urgent
matter which cannot possibly wait. My
request to you will be to try to see that
Members get full opportunity to express
their views and, as far as possible, the
Government also should take a decision
that it cannot make any policy decision
outside the Parliament. Of course, in
exceptional  circumstances, 1 can
understand it, but normally any policy
decision has to be on the floor of the House
so that Members get full opportunity to
express their views. My only request will
be not to make this a kind of a routine
thing.

Now, I come to the point about Standing
Committees that we have created. Standing
Committees have been created with a
definite purpose. The tendency of the
officers seems to be that they do  not
like these Standing
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Committees going into the details and the
officers having to provide ready made material
to all Members of Parliament. The point is if
you do not have the time, you have at least the
material in your hand and you can have
enlightened discussion on the floor of the
House. So, the Standing Committee's time
should not be curtailed. The time of
Parliament should also not be curtailed. If it is
absolutely necessary, there is no harm in
sitting late hours, but we should see to it that
Parliament meets regularly. Curtailment of the
time should not be there. On the other hand,
the time should be extended to see that all
issues are discussed on the floor of the House.
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PROF. RAM KAPSE (Maharashtra):
Mr. Chairman, Sir, when the Parliamentary
Standing Committees were formed this
issue was raised as to what should be done
about the Question Hour. A suggestion was
made by Mr. Madhu Limaye that the
Question Hour should continue and the

Standing Committee should meet after
the Question Hour.
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The problem was of accommodation. On
the same day all the Committees could not
meet and work. Ultimately, it was decided
that we should discuss the Budget in the
Standing Committees without the Question
Hour. It was the same thing.

Regarding the issue of the number of
sittings of the Parliament, it was discussed
many times. We have discussed what the
position was in 1950 and what the position
was in 1970. Every year the number of
sittings of Parliament has been reduced.
This has happened. There was a clear-cut
suggestion made by the Parliamentary
Committee that the Parliament should meet
for a specific number of days. But
gradually the erosion has been there. I have
a feeling that all the issues raised There—
the number of sittings of Parliament, the
issuing of Ordinances, how the Standing
Committees should work and whether there
should be—Question Hour on the. days of
the Standing Committee: meetings—should
be discussed by Commitee again in the
light of the situation today. Thank you very
much.

SHRI N.K.P. SALVE (Maharashtra):
Mr. Chairman, Sir, the matter raised by
the hon. Member, Shri Gurudas Das
Gupta deserves very serious consideration.
The tendency to abridge
the Parliament session is a denial of the
very basic prerogative of the Parliament.
Adequate and free debate in the
Parliament on the issues of national
importance brought by the Government
or by the members is a prerogative of the
Parliament. In fact, such a prerogative is
the very heart, is the very essence of any
liberal democracy. Increasingly,
abridgement of the Parliament session is
eroding our right. There is a growing
apprehension in the minds of the peoole
that the Government of the day wants a
greater regimentation of the society and
that is why they do not want to face the
Parliament. It is a very unfortunate
phenomenon. But it is there in reality.
Therefore, it is absolutely essential that
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we do not go on abridging the duration of
the Parliament session. In India, it is not
possible to follow the Western pattern of
democracy. But certainly wc have been
having adequate debates, fairly long
sessions. 1 have been in Parliament for the
last 30 years and I have seen it. These days
it is very difficult for Members to be able
to have an opportunity to make their views
known. That is " a- denial of our basic
parliamentary right.

1 also want to say a few words about
issuing of Ordinances. The issuing of an
Ordinance was contemplated to be an
exception. Many rulings arc there. The
then Speaker, Lok Sabha, Mr. Mavlankar
had said that Ordinances must come- in the
rarest of the rare cases. Now, that has
become the rule of the day. It is very
unfortunate. Therefore, the Government
must be directed that Ordinances should
not be issued except under compelling
circumstances. Specially on policy matters,
they should not take recourse to issuance
of Ordinances. A law by an Ordinance is a
. denial of our parliamentary right. That is
my respectful submission. Sir, something
needs to be donq and needs to be done
urgently. Thank you very much.

SHRI NARENDRA MOHAN (Uttar
Pradesh) Mr. Chairman Sir, this a very
import ant issue and a very legitimate
issue. I have been in this Parliament for the
last 18 months. I feel that there is some
sort of uncomfortablcncss on the part of
those who arc ruling the country and they
do not want to face the Parliament
properly. But the allegation against this
particular Government that they do not
want to face the parliament or the
allegation  against  this  particular
Government that they desire to reduce the
duration of the Parliament session, I think,
is politically motivated. The erosion has
been constant.

SHRI GURUDAS DAS GUPTA: I
never said that.

SHRI NARENDRA MOHAN: You did
not say that, but some aspersions
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have been cast by my sister. So, these
allegations arc very unfortunate. Wc
should discuss the issue that the duration
of Parliament session should not be
curtailed.

1 am in full agreement with him on that
issue. But the question is: How should it be
done? Wc know that we arc somehow
having our own constraints. For example,
sometimes the Members do not come to
Parliament. How niany Members arc sitting
here today? Very often there is a quorum
bell and these issues cannot be merely
brushed aside under the carpet. How much
time do we waste in creating hoisy scenes
and walk-outs? If wc can save all this time,
perhaps,-wc  tan  utilise it  more
appropriately. I know that there is a basic
right of a parliamentarian that he should be
given adequate time to express his views on
any subject of his choice. This basic right
should not be denied. Mr. Chairman, Sir,
through you, I would like to appeal to the
Government that somehow this basic right
should be restored in this country also. The
Membes of Parliament of this country feel
seriously that they are not being given
enough opportunity to express their views
on many important subjects. Sir, through
you, I would like to convey it to this House
that an issue like defence has not been
discussed in this Parliament for more than
four years consecutively. The budget of the
Defence Ministry has not been discussed in
this Parliament. It has been just passed by a
voice vote. It is happening not only in the
case of the Defence Ministry, but many
other important Ministries are not being
discussed though it is said that the country
is being ruled by Parliament. But the truth
is that most of the Ministries are never
being discussed in this Parliament. Even the
recommendations of the  Department-
related Standing

Comittees are not being discussed in
Parliament. Why is it so? What is the
situation? How can we rectify this malady?
Sir, T would like to submit that the
Parliament is not merely meant for the
business of the Government, as has
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been pointed out by my hon. colleague,
Shri S.B. Chavan, though the business of
the Government is of paramount import-
ance. But the Parliament should also
discuss the business of those Committees
which have been constituted by the Parli-
ament itself. There is a Business Advisory
Committee; there are Calling Attentions,
there are Short Duration Discussions; there
are many important matters which the
Members want to raise, through you,
before the House. They should also be
allowed. If a Government has a right to
push through their business, the Members
must also be allowed to push through their
business and the same should be discussed
here. If they are denied their right, that
would amount to curtailing the right of a
Member of Parliament. Sir, through you, I
would like to make an appeal to the
Government that the Monsoon Session
niust be restored, and the erosion which has
been set in by reducing the duration of
Parliament, must be stopped. Thank you.

SHRIMATI JAYNATHI NATARAJAN
(Tamil Nadu): Sir, I would like to associate
myself with the sentiments expressed by
Mr. Gurudas Das Gupta and I express my
grave concern over the lessening of time
for discussion in Parliament and the
lessening of the number of sittings that
Parliament had. Sir, actually, cutting across
party lines, Mr. Gurudas Das Gupta and all
of us have constantly raised this issue over
the last three, four years, whichever
Government has been in power. We have
noticed a trend that the number of sittings
have been lessened and we have always
expressed our concern about the lessening
of days of Parliament because it reduces
the time by which the representatives of the
people can put forward the problems of the
people. It also prevents them from dis-
cussing very serious issues relating to
governance, very serious issues of legisla-
tion and so on. Very often, the Finance Bill
is passed by a voice vote when many of us
have to say quite a great deal about it.
Often, the Railway Budget where very
important issues relating to different

[RAJYA SABHA]

Mentions 224

States have to be raised, the same could not
be raised' and we are unable to discuss the
Railway Budget. Sir, just give me one
minute more. I have to express my concern.
I want to add a particular note of caution
without any rancour and without
politicising this issue that we are
particularly concerned over the move made
by this Government for two reasons. This is
the first time in the history, I think,—and I
stand corrected if I am wrong—that we are
dispensing with one session altogether.
Usually, there is a lessening of the number
of days. Now, there is an attempt to
dispense completely with the monsoon
Session. This is really the Budget Session
which will continue till July. This is not a
good precedent for two or three reasons.
The most important reason is—I would like
to express this and I would request my
friends to bear with me and to kindly
discuss it amongst themselves also—that
important issues have been raised by very
senior members of the Government, the
Home Minister and others, talking about a
review of the Constitution, talking about a
review of parliamentary democracy itself
and talking about a Presidential form of
Government. Sir, these are issues which
have to be raised after a national debate. It
seems to me that this Government, which is
a coalition led by the BJP, is uncomfortable
with the manifestation of parliamentary
democracy, of dissent in Parliament.

SHRI NARENDRA MOHAN: This is a
wrong allegation, Sir. ... (Interruptions)..
This is a wrong allegation, Sir.
(Interruptions)...

SHRI BANGARU LAXMAN (Gujarat):
You are trying to criticise. You are not on
the issue. Please be on the issue.

SHRIMATI JAYANTHI NATARA-
JAN: But these are my views. You are
welcome to state your views. This is why
you don't want Parliament. This is why
you deserve ...(Interruptions)...

SHRI BANGARU LAXMAN: You are
not on the issue again.
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SHRIMATI JAYANTHI NATARA-
JAN: You don't want to hear the other's
views. ...(Interruptions)... Sir I am sorry.
...(Interruptions)...

MR. CHAIRMAN: Anyway, you please
complete it. ...(Interruptions)... You
please'- complete it. ...(Interruptions) ...
Let her complete it.

SHRIMATI JAYANTHI NATARA-
JAN: I am completing. I am just saying,
Sir, that on a very grave issue we feel—in
a parliamentary democracy there are cer-
tain classes of people, the most disadvan-
taged classe of people, who come to
Parliament to raise their voices—that this
Government is uncomfortable with this
kind of a thing. That is why they want a
fascist kind of authority ...(Interruptions)...
I am not going into that. Sir, the last point I
wish to raise is. ...(Interruptions)...

ol fasr $AR He@h ¢ g Al BIRRS
Sl A BT M RE R I TE RTE L.
(FFEIT)

What is this? What does it mean? This is
too much.

MR. CHAIRMAN: I agree with you,
Mr. Malhotra. Mr. Gurudas Das Gupta hns
raised a general question, not concerning
this Government alone. For decades, we
have been saying this. Please do take it
more seriously and don't make it
cantankerous so that we can't take a
serious view of the thing. Please complete
it.

SHRIMATI JAYANTHI NATARA-
JAN: Sir, with respect, I accept whatever
you say. I am only saying that many
times—we have also been on the other
side—we have heard criticism. Sir, they
can't be so intolerant of criticism. ...(In-
terruptions)...

SHRI NARENDRA MOHAN: What is
this?

MR. CHAIRMAN: Pleas- complete it
....(Interruptions)... 1 say, complete it.

SHRIMATI JAYANTHI NATARA-
JAN: Sir, the final issue I want to raise is
about the Ordinace .....(Interruptions)...
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SHRI M. VENKAIAH NAIDU (Kar-
nataka) Sir, we also belong to a particular
political party. We have patience to hear
her. She has got every right to speak. My
only submission is this. One senior
Member has raised the issue, cutting across
party-lines. Everybody is supporting him.
But unfortunately, if she make such 3
sweeping allegation as 'fas-cist', who is
more fascist than the people who had
imposed emergency, who had put all of us
in jails? We had been in jails for nearly
17'/, months. Who is responsible? Her
party, her leader ....(Interruptions)...

MR. CHAIRMAN: Please keep it to the
point now.

SHRIMATI JAYANTHI NATARA-
JAN: Sir, I am only saying that when there
is a review of the Government, people are
asking for something like a review of the
Constitution, like a Presidential form of
Government as opposed to a Parliamentary
form of Government, these are very
dangerous trends seen along with the
lessening of sittings of Parliament
....(Interruptions)...

SHRI TRILOKI NATH CHATUR-
VEDI (Uttar Pradesh): This has been
discussed all along. This is a debate which
is going on in the country. This is a
continuing debate ....(Interruptions)... The
word that she used was 'regimentation';
that this Government wants regimentation.
These are the allegations
.(Interruptions)...

MR. CHAIRMAN: Please sit down.

SHRIMATI JAYANTHI NATARA-
JAN: I am finishing, Sir. I don't want to
accept that ...(Interruptions)...

MR. CHAIRMAN: Please sit down,
please sit down ....(Interruptions)...

SHRIMATI JAYANTHI NATARA-
JAN: My last issue is this ....(Interrup-
tions)...

DR. BIPLAB DASGUPTA: You allow
her to speak. What is this? She has a right

to speak. You have to listen to her. Don't
interrupt her.
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MR. CHAIRMAN: Pease sit down.

SHRIMATI JAYANTHI NATARA-
JAN: Sir, I am on the last issue.

MR. CHAIRMAN: Why did you un-
necessarily raise it?

{Interruptions)
DR. BIPLAB DASGUPTA: Why are

you interrupting her?

SHRI TRILOKI NATH CHATURVEDI:
You used a strong language, and then you
say that you are interrupting!
....(Interruptions)...There is a limit to our
patience too.

(interruptions)
MR. CHAIRMAN: Please sit down.

Nothing more, nothing more, nothing
more.

SHRIMATI JAYANATHI NATARA-
JAN: Sir, I am going to the last issue,
about the Ordinance. I would like the
time to be extended for Parliament to sit
so that we can discuss very important
issues, e.g. the Ordinance relating to
power because the power Ordinance..........

MR. CHAIRMAN: Please don't bring in
this. This is a general debate.

SHRIMATI JAYANATHI NATARA-
JAN: All right, Sir.

MR. CHAIRMAN: You can raise that in
the Business Advisory Committee also.
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SHRI N.K.P. SALVE: Mr. Chairman,
Sir, ...

MR. CHAIRMAN: No, please don't
ask anything now.

SHRI N.K.P.
specific question.

SALVE: Sir, I have a
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MR. CHAIRMAN: No, please, Let us
not discuss it any further. I know there is
nothing specific now.

We are not discussing about an issue of
the present session. We are discussing a
general problem. I was also a Member of
this House. The number of days have been
reducing over the decades. So, we are
taking a very serious note of it. The issue
should not be taken as relating to this
session of this Government. Let us realise
it. The other thing is that we have discussed
it. The issue we are discussing is not the
shortening of this session. We have seen
that in the last few decades the Houses have
been meeting and adjourning daily. That is
also shortening of the session, not making
the Parliament efficient, not making the
Houses work efficiently. We are asking for
powers and privileges. We are giving up
our Question Hour. We are giving up our
powers and privileges. The issue is much
bigger. So, don't take this session or that
session. I would say that this is a very
important issue raised by the hon.Members.
There is a unanimity on this. We will
consult the Lok Sabha and refer this issue
to the General Purposes Committee of the
Rajya Sabha so that we can thoroughly
discuss it. What is happening is that for
decades the number of days has been
decreasing. We should also discuss how the
Members are themselves responsible for
boycotting the Houses for eight days, ten
days, fifteen days and twenty days and the
Houses are not meeting. Everything should
be discussed so that we can make our
parliamentary : /stem much more effective,
much mo purposive, and this question will
not a ise. It is a much broader question.
Please take it that way, not relating it to
this session alone. I think whatever we say,
the Government, whichever Government it
bp, will have to accept. I am referring this
issue to the General Purposes Committee.
We will form the Committee and start
working on this.
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1.P.M
Atrocities on Dalits in Orissa

SHRI SANATAN BISI (Orissa): Sir, I
am raising a very serious matter regarding
atrocities on Dalits in Orissa. On 20th
May, landless Dalit families were attacked
by the upper caste people of a nearby
village, apprehending danger, the Dalit
families have left the village Bhanpur,
District Puri, Orissa. In this severe attack
one was killed and several others were
injured. Some of the injured have been
admitted to a hospital in the Capital. Even
women and children were not spared.

During 1995, the number of crimes
committed against the Scheduled Tribes
was 143 and against the Scheduled Castes
was 329.

Sir, I demand a high level inquiry into
the matter.

MR. CHAIRMAN: Now it is one
o'clock.l adjourn the House till two o'c-
lock.

The House then adjourned for
lunch at one minute past one of
the clock.

The House reassembled after lunch at
five minutes past two of the clock,

THE VICE-CHAIRMAN, (MISS
SAROJ KHAPARDE) in the Chair.

THE VICE CHAIRMAN (MISS SAROJ
KHAPARDE): We would new take up the
Zero Hour Submissions. Dr]. Mahesh
Chandra Sahrma.

SHRIMATI JAYANTHI NATARAJAN
(Tamil Nadu): Madam, I have a point of
order. There is no Cabinet Minister present
in the House.

THE MINISTER OF LABOUR (DR.
SATAYANARAYAN JATIA): I am here.

SHRIMATI, JAYANTHI NATARA-
JAN: I am so sorry.

SHRI H. HANUMANTHAPPA (Kar-
nataka): Government has not supplied a
list of Ministers to us. That is why there is
this confusion.



